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State Of U.P. Thru. Prin. Secy. Deptt. Of Transport Lko.
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Counsel for Petitioner(s) . GhausBeg

Counsel for Respondent(s) . C.S.C., Akhilesh Pratap Singh, Ratnesh
Chandra

Court No.-4

HON'BLE SYED QAMAR HASAN RIZVI1, J.

1. Heard Sri Ghaus Beg, learned counsel for the petitioner, Sri Badrish
Kumar Tripathi, learned Additional Chief Standing Counsel for the State-
opposite party nos. 1 & 2, Sri Taha Arif, Advocate holding brief of Sri
Ratnesh Chandra, learned counsel for the Uttar Pradesh State Road
Transport Corporation/respondent nos. 3 to 5, Sri Akhilesh Pratap Singh,
learned counsel appearing on behalf of the respondent no. 6 and perused the
material available on record.

2. By means of the present writ petition, the petitioner has prayed for a
direction to the Managing Director, Uttar Pradesh State Road Transport
Corporation, Lucknow (opposite party no. 4) to take decision pursuant to the
recommendation made by the Regional Manager, Uttar Pradesh State Road
Transport Corporation, Meerut (opposite party no. 5) vide letter dated
09.03.2026, as contained in Annexure No. 1 to the writ petition.

3. Submission of the learned counsel appearing on behalf of the petitioner is
that Regional Manager, Uttar Pradesh State Road Transport Corporation,
Meerut (opposite party no. 5) vide letter dated 09.03.2026 made clear
recommendation for the adjustment of EPF contribution of the employer's
share from the arrears of pension of the petitioner's husband namely Late
Chaman Lal after ascertaining the actual amount of EPF contribution of
employer's share from the Employees Provident Fund Commissioner
(opposite party no. 6) but the Managing Director, Uttar Pradesh State Road
Transport Corporation, Meerut (opposite party no. 4), has not paid any heed
to the said recommendation dated 09.03.2026 and the case of the petitioner
is still pending for appropriate action at the stage of the Managing Director,
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Uttar Pradesh State Road Transport Corporation, Lucknow (opposite party
no. 4). For ready reference the copy of the aforesaid recommendation dated
09.03.2026 made by the Regional Manager, Uttar Pradesh State Road
Transport Corporation, Meerut (opposite party no. 5) is quoted herein-
below:-
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4. It is contended on behalf of the petitioner that the petitioner is a poor lady
and is not in a position to deposit the EPF contribution of employer's share,
as such, adjustment as recommended by the Regional Manager, Uttar
Pradesh State Road Transport Corporation, Meerut (opposite party no. 5)
deserves to be considered and appropriate order on the same is liable to be
passed.

5. Learned counsel for the petitioner has also prayed for a direction to the
Managing Director, Uttar Pradesh State Road Transport Corporation,
Lucknow (opposite party no. 4) to expeditiously decide the representation of
the petitioner in the light of the recommendation dated 09.03.2026 made by
the Regional Manager, Uttar Pradesh State Road Transport Corporation,
Meerut (opposite party no. 5).

6. Sri Ghaus Beg, learned counsel for the petitioner has placed before this
Court an order passed by the Hon'ble Division Bench of this Court in the
case of U.P. State Road Transport Corporation and another Versus
Mirza Athar Beg and others, reported in 2013(31) LCD 1702. The
relevant portion of the said judgment is extracted herein-below:-

"Considering the fact that 19 years have elapsed since the
respondent retired and the prayer of the respondent's counsel
that the amount of EPF already received, may be adjusted
towards the arrears of pension, we provide that the pension
shall be fixed as per rules within a maximum period of two
months from the date of receipt of a certified copy of this
order and the same shall be paid regularly with effect from
the current month. The arrears of pension shall be paid within
amaximum period of one month from its determination, after
adjusting the amount of EPF (contribution of the employer),
which has already been received by the respondent. It would
also be open to the respondent to deposit the amount of EPF
(contribution of the employer), aready received and if such a
deposit is made, there would not be occasion for deducting
the said amount.

This direction shal be complied with by al concerned
departments and the pension is to be paid within the time
frame prescribed.

In regard to the apprehension of the respondent that the
Corporation will charge interest on the contribution of the
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employer towards the EPF, suffice would be to mention that,
in such an event the respondent would also be entitled to the
interest on the delayed payment of pension.

We, therefore, provide that no interest be charged on the EPF
amount, as the respondent also says that he will not claim any
interest on the amount of pension.”

7. Taking into consideration the innocuous prayer made by the learned
counsel for the petitioner, the writ petition is disposed off by granting liberty
to the petitioner to prefer a fresh representation before the Managing
Director, Uttar Pradesh State Road Transport Corporation, Lucknow
(opposite party no. 4) along-with a copy of this order, inter-alia raising all
her grievances and pleas, which shall be considered by respondent no.4 in
view of the recommendation made by the Regional Manager, Uttar Pradesh
State Road Transport Corporation, Meerut (opposite party no. 5) vide letter
dated 09.03.2026 and the observations made by the Hon'ble Division Bench
of this Court in an identical case of U.P. State Road Transport
Corporation and another (Supra) within a period of six weeks from the
date of filing of such representation, unlessthere is any legal impediment.

June 2, 2026
Arun

(Syed Qamar Hasan Rizvi,J.)

High Court of Judicature at Allahabad,

Lucknow Bench
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